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Karnataka

Uttar Pradesh .

Legislative Assembly of the 
State as the list relating to the 
said arras was misplaced due 
to confusion and the same could 
not be sent for printing.

A few eases of omission of certain 
isolated houses (only 5) wcie 
reported during the last g' - 
neral election to iht legisla­
tive Assembly of the State.

Three such complaints wc 
rccei\ed.

tituency. The officials les- 
ponsiblcfor the omission are 
being proceeded against.

Discipliran action has been 
taktn against the enumerators 
tand supervisors concerned for 
ihtst lap«s

The Chief Llrctoial Olhtci, 
Uttar Pradesh was asked to 
take necessary action in the 
matttr.

Su p p ly  o f crude b y  U .S .S .R .

340. S H R I D D. D E S A I: W ill the 
M in iste r  o f P E T R O L E U M , C H E M I­
C A L S  A N D  F E R T I L I Z E R S  be p le ased  
to state :

(a) w h eth er R u ssia  h a s  agreed  to 
su p p ly  m ore crude to In d ia ; and

(b) if so, the to tal qu an tity  to be 
im ported?

T H E  M IN IS T E R  O F  P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T I L IZ E R S  
(S H R I  H. N . B A H U G U N A ) : (a )  and
(b ) . D u rin g  th e recen t v is it  o f th e 

M in ister o f P etro leum , C hem icals nr>d 
F ertiliz ers  to U .S .S .R . a con tract w as 
concluded on 29th M ay, 1979 betw een 
In d ian  O il C orporation  and S N E  M os­
cow, co verin g  supp lies o f an additional 
q u an tity  o f 6,00,000 tonnes o f crude 
o il from  the So viet U nion  in  exch an ge 
fo r  expo rt o f rice o f equ iva len t value. 
T h is  q uan tity  w ill b e  in  addition to on 
ex istin g  contract w h ich  provides lo r 
supp lies o f 1.5 m illion  tonnes o f crude 
oil from  U .S .S R . d u rin g  1979.

Working of newspapers

341. S H R I D. D. D E S A I: W ill the 
M in ister o f IN FO R M A T IO N  A N D  
B R O A D C A S T IN G  be pleased  to state :

(a) whether in his recent speech at 
Srinagar, he expressed unhappiness

ab out th e u n sa tis fa c to ry  w o rk in g  o f  
n ew sp a p ers  in  th e  co u n try ;

(b) i f  so, th e  reason s th e re o f; an d

(c) w h e th er th e  P re ss  C om m ission  
w ill  go in to  th e  o w n ersh ip  p atte rn  o f  
n ew spap ers  in  th e co u n try  an d  su g ­
gest m easu res so as to  m a k e  th em  
r e a lly  independen t?

T H E  M IN IS T E R  O F IN F O R M A T IO N  
A N D  B R O A D C A S T IN G  (S H R I L . IC  
A D V A N 1) : (a ) an d  (b ) . I  h ad  sta ted  
in te r  a h a  th a t th e  p rese n t o w n ersh ip  
p atte rn  o f n ew sp a p ers  in  th e c o u n try  
w a s  not sa tis fa c try .

(c). Y e s , S ir .

Import of Crude

342. S H R I V . A R U N A C H A L A M : 

S H R I A . B A L A  P A JA N O R :

W ill the M in ister o f P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T I L IZ E R S  be 
p leased  to state;

(a )  th e q u a n tity  o f cru d e o il im­
p orted  d u rin g  th e la st  s ix  m onths an d  
th e  p rices  at w h ich  im p orted ;

(b ) th e q u a n tity  proposed  to be 
im ported  d u rin g  n e x t  s ix  m onths an d 
the p rices  th e re fo r ;

(c) the e ffect o f such im ports on 
the p re v a ilin g  p r ic e  of petro leu m  in 
the c o u n try ; an d




